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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL BENCH AT BHOPAL
EXECUTION APPLICATION No. 02/2022
IN

O.A. NO. 23/2021
IN THE MATTER OF:

APPLICANT: Swami NarhariyanandSarovar
//VERSUS//
RESPONDENTS: State of MP. & Ors.

STATUS REPORT

The answering respondents No. 2 & 3 most respectfully submit as

follows:-

1. The Hon’ble Tribunal vide its order dated 08/09/2022 passed
following directions in this matter, the operative of the order is

quoted below:-

“We expect that the Revenue Authorities/District
Magistrate shall proceed in accordance with law as
expeditiously as possible. Put up with further action

taken report in compliance of the order.”

2. In compliance to the directions passed by the Hon’ble Tribunal, the
District Collector District Narsingpur passed instructions to the
Chief Municipal Officer, Municipal Council Saikheda for the
protection and conservation of Narhariyanand Talab. The Chief
Municipal Officer as an interim measures has initiated following
proceedings:-

i, The Urban Local Body is setting up a Sewage Treatment
Plant (in short ‘STP’) having the capacity of 2.6 MLD
which has been constructed through MPUDCL at
present 80% work has been completed and it is likely
that the Project Implementation Unit will complete the
construction work at the earliest in near future, further

the sewage line laying work is also almost completed



and in terms of percentage 92% work has been @
completed and also 1150 houses are already connected ~
with the sewage line in order to conserve and protect

the subjective water body.

{i.  The Project Manager of the Project Implementation Unit
has assured that after the withdrawal of rainy season
the STP Construction work will be completed and after
the completion of STP construction work the untreated
sewage will be trapped and further will be scientifically
treated by the STP. The Municipal Council Saikheda has
adopted door to door solid waste collection from the
residential units so as to ensure the scientific disposal
of the solid waste and from time to time it is publicly
advertised and broadcasted that in case of disposal of
solid waste in the water bodies penal action in the
shape of penalty will be imposed upon the violators.
Further the Municipal Council has executed an
agreement with the Kathonda Plant of Jabalpur Cluster

for the purpose of scientific collection/disposal of solid
waste.

3. The Nayab Tehsildar, Tehsil Saikheda District Narsingpur, after
being reported by the Municipal Council pertaining to 73
encroachments upon the land settled and recorded as Government
Land Talab in revenue records has registered cases within the
preview of Section 248 of the MP Land Revenue Code 1959 and
afg%rf': Pg% served 52 householders have approached Sub Divisional
Tme Gadarwara and thereafter 25 householders have filed
the second appeal before the court of Divisional Commissioner
Jabalpur which is pending for consideration, and some of the
householders have already approached Honle High court

Principal Seat At Jabalpur. The Honble High Court has directed

the Tehsildar to provide reasonable opportunity of hearing to the

encroachers therefore, in compliance to the directions passed by

Hon'ble High Court, the court of Tehsildar Saikheda registered the

revenue case and has issued notice to the encroachers for

submissions of reply along with supporting documents on




17/10/2022 and the encroachers have filed their preliminary reply
and have further sought time to file detailed reply along with
supporting documents in the matter and accordingly the matter is
further listed on 02/11/2022. After completion of hearing
appropriate orders shall be passed on its merits by the court of
Tehsildar Saikehda. The copy of the compliance report dated
11/10/2022 is marked and filed herewith as ANNEXURE C-5 The

notices are cumulatively marked and filed herewith as ANNEXURE

C-6 The copy of the letter dated 17/10/2022 is marked and filed
herewith as ANNEXURE C-7.

4, The submissions and compliance may kindly be taken on record.

5. Affidavits in support are filed herewith.

SUBMITTED BY;
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THROUGH;

Place: BHOPAL (SACHIN\K. VERMA)
Date: 17/10/2022 COUNSEL FOR RESPONDENTS NO. 2 & 3
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BEFORE THE HON’BLE NA 1014 GREEN TRIBUNAL

CENTRAL ZONAL BENCH AT BHOPAL

EXECUTION APPLICATION No. 02/2022

IN

0.A. NO. 23/2021
IN THE MATTER OF:

APPLICANT: Swami Narhariyanand Sarovar
//VERSUS//
RESPONDENTS: State of MP. & Ors.
AFFIDAVIT

I, Akash Dahare, S/o Shri G.L. Dahare Aged about 32 years, posted as
Nayab Tehsildar Tehsil Saikheda, O/o Tehsildar Office Saikheda, Tehsil
Saikheda (M.P.), do hereby state on oath and solemnly affirm as under:-

1. That, I am the Nayab Tehsildar, Tehsil Saikheda and as such I am well

conversant with the facts of the case and therefore, competent to swear
this affidavit.

2 That the accompanying compliance report has been drafted as per my

instructions and also explained to me.

3. That the contents of para 1 to end of accompanying compliance report
to' my knowledge based upon official records and the legal
N Ay AL Ay .
nt "ade therein are true on the legal advice received and
. N
believed ._th\be rue.
- ‘ * 4
VERIFICATION
xa
1, abgue-dey ponent do hereby verify that the content of para 1 to
peret o Wﬂmﬂ y personai knowledge and belief.
ety s
J' pri -;-’yeﬂi%«« !%r\gdm this day of Q. 2022 at Bhopal (M.P)
5 ﬁgﬁ//%) " N Hﬁ} &r
- aﬂ 7 ! M e u.f‘:" U f"A?L"/ ‘Q
T e P et e
- o Ly ?/ Lot & G\\OQE&“ L
a3 ¥ £ j
S g ”@«"".‘:__ oot on O aN sy 0 NENT
. : : G
, P
I"i A.. e r? w‘



" . | h -J \
BEFORE TI—IE HomB’n dS s

AL‘GREEN TRIBUNAL
=
CENTRAL zonAL\BEﬁcH AT BHOPAL

EXECUTION APPLICATION No. 02/2022

IN

O.A. NO. 23/2021
IN THE MATTER OF:

APPLICANT:

Swami Narhariyanand Sarovar
/ /VERSUS//

RESPONDENTS:

State of MP. & Ors.
AFFIDAVIT

I, Rajendra Kumar Sharma, Aged about 56 years, S/o Shri Nitya Gopal

Sharma, posted as Chief Municipal Officer, O/o Nagar Parishad

Sainkheda, Narsinghpur (M.P.), do hereby state on oath and solemnly
affirm as under:-

1. That, I am Respondent No. 3 in the present matter and as such [ am well
conversant with the facts of the case and therefore, competent to swear
this affidavit.

2

That the accompanying compliance report has been drafted as per my
instructions and also explained to me.

3. ,.%contents of para 1 to end of accompanying compliance report
’ ‘ ‘Eue to my knowledge based upon official records and the legal

ade therein are true on the legal advice received and

2022 at Bhopal (M.P)
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